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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 200/2014
IN
(IANO 340/2022, MA NO 872/2018, MA NO 875/2014, MA NO 480/2018)

M. C. MEHTA ...APPLICANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS

COMPLIANCE REPORT ON BEHALF OF DISTRICT MAGISTRATE
SAMBHAL, U.P. IN COMPLIANCE TO THE ORDER DATED 20.01.2025
ALONGWITH THE SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH

. That in the matter of Original Application No. 200/2014 (I.A. No. 340/2022, MA.
Nos.872/2018, 875/2014 & 480/2018), the Hon’ble National Green Tribunal (NGT)
passed an order on 20.01.2025 directing the State of Uttar Pradesh to provide
comprehensive timelines and status reports regarding the tapping of drains, setting
up of Sewage Treatment Plants (STPs), and ensuring that no untreated sewage is
discharged into rivers. The Hon’ble Tribunal further instructed the Chief Secretary,
State of UP, to file an affidavit with specific tabulated details and also sought
responses for multiple districts, including Kanpur Nagar. The relevant excerpts are

as follows:

“...7. Learned Counsel for the applicant referring to Annexure-2 of the rep ort
of CPCB has submitted that several untapped drains exist in different cities

and, therefore, the State mtist disclose the timeline for tapping these drains
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and for setting up the STPs for treating the sewage from these drains. Hence,
we require the ChiefSecretary, State of UP to file the affidavit disclosing the
information relating to each of the drains in different districts, sewage
generated from it, the STP to which it is proposed to be connected, the timeline
for making the STP functional, funds which are available, identification and
allotment of land for setting up the STP. Let this information be provided in

the following tabulated form.-"

STP/ o
_ FUND Timeline
Quantit|| STP to | LAN
) / o for
yof | which | D/ Timelin _
Status Completi
Nam Tapped ||Sewage| the |Status e for
o _ o of _ ng the
e of | District/To| or | dischar|drainis| of making
_ funds househol
Drai wn Untapp ||ge from|| propose | Land ~ ||the STP
provid _ d
n ed the | dto be |allotte function _
) ed for connectiv
Drain ||connect| d for al _
the ity to that
(MLD) | ed after | STP
_ STP STP
tapping

2. Though, an affidavit on behalf of the ChiefSecretary, State of UP in
pursuance to the order dated 06.11.2024 has been filed but above details
relating to the drains have not been disclosed.
3. Learned AAG appearing for the State of UP submits that information has
been collected, and ground verification of the information concerning the
drains and therr trapping and discharge of untreated sewage in the river is
under verification.
4. Learned Counsel for the applicant submits that she has filed submissions

on 18.01.2025. Submissions have not come on record. She has submitted that
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in the said submissions it has been disclosed that in the year 2024, there was
zero progress in all the districts of the State of UP with respect to sewage
treatment, bio-medical waste, municipal solid waste, legacy waste, industries
versus hazardous waste. She submits that a copy thereof has been supplied to
Counsel for the State of UP who will have an opportunity to response to the
same within two weeks.
5. Learned Counsel for the applicant has also submitted that atleast for
districts Kanpu r Nagar, Fatehpur, Varanasi, Mirzapur, Ghazipur, Balia,
Sambhal, Meerut and Baghpat, Chandauli, State of UP should file response
as directed by order dated 06.11.2024 and disclose the com ylete details
relating to existing drains their tayying7untayying STPS treating the
discharge from these drains and discharge of untreated sewage in the river
from the drains. Let this affidavit be filed by the State of UP within a period
of two weeks.
6. Having regard to the issue involved in the matter the Head of the UP State
Ganga Committee is directed to remain virtually present to assist the Tribunal
on the next date of hearing.
7. Liston 17.02.2025.”

2. That in compliance with the aforementioned order, the District Administration,
Sambhal, through the District Magistrate, Sambhal, undertook a comprehensive
survey and verification process to ascertain the status of the drainage system in the

district and its impact on the Ganga River and its tributaries.

3. That as per the Central Pollution Control Board (CPCB) Report dated
22.10.2024, it was observed that out of 326 disclosed drains, 247 drains remained
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untapped, leading to the discharge of 3513.16 MLD of wastewater into the Ganga

River and its tributaries.

. That pursuant to the Hon’ble Tribunal's directives, the District Ganga Committee,
Sambhal, conducted a district-wide assessment, whereby all Urban Local Bodies
(ULBs) and Gram Panchayats within the district were instructed to provide official
verification regarding the existence of any drainage outlets that might be discharging

untreated sewage into the Ganga River or its tributaries (Sot, Aril, Mahawa, etc.).

That the following certifications and findings were received from the concerned
authorities:

. That the Executive Officers of the Sambhal Nagar Palika Parishad, Chandausi
Nagar Palika Parishad, Bahjoi Nagar Palika Parishad, Sirsi Nagar Panchayat,
Baburala Nagar Panchayat, Gunnaur Nagar Panchayat, Naroli Nagar
Panchayat, and Gawan Nagar Panchayat have submitted written certifications
stating that no municipal drain directly discharges into the Ganga River or its
tributaries. A copy of the written certifications from the respective municipal

bodies is annexed herewith as Annexure 1.

. That additionally, the District Panchayat Raj Officer, Sambhal, has conducted an
extensive survey of rural drainage systems and has officially certified that no rural
drain is directly discharging into the Ganga River or its tributaries. Certification
letters have been received from the respective Executive Officers of all Nagar
Panchayats confirming that no drain from their jurisdiction discharges into the
Ganga. A copy of the certification letters from the District Panchayat Raj Officer

confirming no direct discharge from rural areas is annexed herewith as Annexure 2.
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7. That further, in pursuance of the Hon'ble Tribunal's order dated 06.11.2024, a
physical verification was undertaken in consultation with the State Pollution
Control Board and the District Ganga Committee, whereby on-ground
inspections were conducted at identified locations to verify the accuracy of reported
findings. No evidence of untreated sewage discharge into the Ganga River or its
tributaries was found. Certificates from Executive Officers of municipal bodies were

cross-verified to ensure compliance.

8. That as per the latest survey conducted on 06.02.2025, the following observations
were made: Urban and rural drainage systems in Sambhal district do not
contribute to direct sewage pollution in the Ganga River. All drains were found
flowing in the opposite direction of the river or terminated into local treatment
systems. Necessary sewage treatment mechanisms are in place to prevent direct

discharge into the Ganga River.

9. That the District Ganga Committee, Sambhal, in compliance with the orders of
the Hon'ble Tribunal, continues to enforce and monitor the status of all drainage
systems to ensure strict adherence to environmental regulations and pollution

control norms.

10.That based on the findings and verified reports submitted by the respective
authorities, it is respectfully submitted that no drain from Sambhal district is

currently discharging untreated sewage into the Ganga River or its tributaries.

11.That in compliance with the Hon'ble Tribunal's directions, this report, along with
supporting documents, is being submitted for the kind perusal of this Hon’ble

Tribunal.
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12.That the District Magistrate, Ballia, remains vigilant and proactive to ensure that the

directives issued by the Hon’ble Tribunal are strictly implemented without delay or

dilution. The District Administration stands ready to take all necessary steps for

environmental safeguarding and the welfare of the public, thus upholding the spirit

and purpose of the Hon’ble NGT’s orders.

Date: 13.02.2025

Place: New Delhi

THROUGH

PRIYANKA SWAMI

ADVOCATE

Counsel for STATE, Uttar Pradesh

F-13, JANGPURA, NEW DELHI 110014

E-mail:advpriyankaswami@agmail.com
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AFFIDAVIT '

I, Rajender Pensiya aged about 41 years s/o Sh. Asharafi Chand |

is presently posted as DISTRICT MAGISTRATE, SAMBHAL, UP. having an

office at SAMBHAL, UTTAR PARDESH.

1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit before this

Tribunal.

2. That the accompanying Compliance report has been drafied by our counsei.

upon my instructions.

3. That the contents of the accompanying Compliance report are true angd
correct, and the knowledge has been derived from official records ang
an

nothing material has been concealed therefrom_

DEPONENT
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Rajender
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5. Learned Counsel for the applicant has also submitted that atleast for districts Kanpur
Nagar, Fatehpur, Varanasi, Mirzapur, Ghazipur, Balia, Sambhal, Meerut and Baghpat,
Chandauli, State of UP should file response as directed by order dated 06.11.2024 and
disclose the complete details relating to existing drains, their tapping/untapping, STPs
treating the discharge from these drains and discharge of untreated sewage in the
river from the drains. Let this affidavit be filed by the State of UP within a period of
two weeks. '

6. Having regard to the issue involved in the matter the Head of the UP State Ganga
Committee is directed to remain virtually present to assist the Tribunal on the next
date of hearing.
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6. We find that out of 326 drains disclosed in the report of CPCB dated 22.10.2024, 247
drains are untapped and discharging 3513.16 MLD of waste water into river Ganga and its
tributaries.
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